BENCH-I

NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH"
KOLKATA
C.P.No.12/KB/2016

Present: Hon'ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (J3) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 19 December 2017, 10.30 A.M
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ORDER

Ld. Counsel for the petitioners and the respondent nos.
1,57 and 9 are present.




Respondent No. 7 has submitted that he has filed an LA.
U/s. 8 of the Arbitration Act but till date the same has not
been numbered due to some defect. Respondent no. 7 is
directed to remove the defect within within 08/01/2018.

List it on 16/02/2018.

Ko g,d“ >

(Jinan KR.) ™ (V.P.Singh)
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